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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.ALNO, 565,97 Date of Order : 17,12,97

BETWEEN ;|

Manmohan Andhraiah .+ Applicant,

AND.

1. The Scientific Advisor to
Raksha Mantri & Director
General, Defence Research &

" Development Organisation,
Ministry of Defence,
Sena Bhavam, 'B' Wing,
. New Delhi,

2. The Director,
Defence Electronics Research
lLaboratory, Chandrayangutta, :
Hyderabad,  +. Respordents,

Counsel for the Applicant .. Mr,S,.,lakshma Reddy

Counsel for the Respordents es Mr,N,R.Devraj

CORAM:

HON'BLE SHRI R.KANGARAJAN : MEMBER (ADMS.)

— e A =

X As per Hon'ble Shri R,Rangarajén, Menber (Admn,) X

. Mr ,8,lakshma Reddy, learned counsel for. the applicant

and Mr . N.,R.Devraj, learned standing codnsel for the resypond ents,

2. The applicant in this OA while working as Highly $ki11ed

Grade-I Technician was promoted as Chargeman Grade-II in the

'scale of pay of Rs.425~700 w.e.f. 22.9,83, When he was promoted

as Chargeman Grade-I1I though he was eligible for.prémotion as
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- for the post of Master Craftsman will forego their normal

Craftsman was a deademdpost, But the embargo of Master Craftsman
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Master Craftsman the applicant did not opt for the Mister
Craftsman because of the fact that there is no promotional

opportunities for Master Craftsman and the incumbent selected

promotion to the supervisomyy grade as seen from the letter
No.1(2)/80/D(CIV,I) dated 21,11.82 (A-2). Because of the
above-emba;go the applicant did not opt for Master Craftsman
and appeared for the selection of Chargeman Gr-II and was
promoted as Chargeman Gr-II in the scale of pay of Rs+ 425-700
w,e.f, 22.9.83.- Those who did not have any ambition fbr ptomotioh
to supervisory grade opted for promotion to Master Craftsman in

the scale of pay of Rs,425-640 even though the posﬁ'of Master

for -beingiipromotedias supervisor post was deleted and even the
Master Craftsman were given the normal channel for promotion

for supervisory grade by memo No. 96532/M.C./RD-27 dated 26.6.84
(A-3), By corrigendum dated 25,11,84 received by the local
adﬁidiStration on 25,6.84 the 8bdve memo was to be implemented,
The épplicant'submits that his junior® namely Sri Naresh Singh
has been promoted as Master Craftsman and his.pay has been fixed
in that grade and because of the opening of channel for Master
Craftsman to become Chargeman 6r-IX his junior was promoted as
Chargeman Gr-II and thus his pay in the cadre of Chargeman Gr-II in
the scale of Day of s, 425-700 was fixed under FR 22(C) on the ‘basis|
of hispay drawn @@ Master Craerman. Thus his junior got hlgher
fixation and hence his pay alsolﬁo be stepped up on par with hlq

junior, The applicant submitted a repreSentation which was

forwarded to R-1 by the local authorities by letter No DIRL/EST-I/
0085/A, dated 7,10.86 (A -4),:khat was replied by letter No IRL/
ST-I/413515/MC, dated 25.9.96 (A-5) rejecting thé claim of the

pplicant for stepping up of the pay.

f—

603




<
f\/\

T ee 3 aa

3. This OA is filéd for stepping up of pay On‘bar with his |
junior Sri Naresh Singﬁ in Cﬁérgéman Grade-II now re-aesignated
as Senior Technical A ssistant by setting aside thglimpugned lettet
No.DIRIL/EST-I/0085/A, dated 7,10.86 (A-4) by holding the same as
illegal and arbitrary and for a consequential direction to thé
respondents to refix the pay of the applicant by Stepping up of
his pay on par with his junior and payment of consequentijal

arrears etc,

4. The main point for consideration in this 0A is not the

fixation of pay of the applicant on par with his junior,as his

R 1

junior was promoted after the introduction of the 4thfPayC0mmissiom
- ‘and the pay of his junior was fixed in the pdy scale of Rs.1400-
2300 when the scales of pay of gs,425-640 and ps, 425700 were
combiﬁ% on the recommendations of the Fourth Pay CommiSsion.

| : Hence the applicant cannot ask for stepping up of pay on par:w
| with his junior when his junior was promoted aftér the introductior
of Fourth Pay Commisi}%p? Qiu& the applicant has a case when his
case wWas not reviewed,after the eletion of embargo placed on the

S Master Craftsman for further promotion, Weeef,—25c16-84: If Some

0f the juniors of the applicant then were promoted as Master

Craftsman and then they were promoted as Chargeman Gr-II then
hose- juniors definitely would have got higher péy than the
appliganﬁ in view of the position existing 6n that day, When
reviethés to take place w.,e.f, 26,10.84 for promoting the

'y .
ster Craftsman as Chargeman Gr-II then the case of the applicant

0n__..»

hould /@80 been considered for promotion to the post of Chargeman
Gr-II w.e,f., 26.10.84 if he fulfills the condition for promotion

to the post of Master Craftsmen agreeing for Show1ng him as’

skllled Gr-I Fitter till 26 10.84 even though he was promoted as

Chargeman Gr-1I earlier 1 e, on 22, 9.83.,

eed




N\

L 4 ...

Se If‘such a review is made the applicant has to be fixed

in the scale of pay of Master Craftsman in the grade of Rs.425-
640 and as he is already been promoted to Chargeman Gr-II-he
deemed to have been promoted to Gr-II and his pay has to bé
fixed in the scale of pay of Rs,425-700 on the basis of promotidn

to Master Craftsman in the scale of pay of Rs,425-640,

6. The applicant submits that many of his juniors have been
promoted to the post of Master CraftSman earlier to 26,10,84 and
hence his case for review also/to be taken on par with his juniorsy
Bo doubt it appears to be in order, But 14 years had passed |

after the lifting of the embargo for Master CraftSman to become

o

supervisors, I méy not be possible to the respondents authoritie
to check his juniors and then consider him for promotion for
Chargeman Gr-II, This will only delay the precess and probably
may lead to a situation wherein no records will be available if
such an order is given, Hence I am of the opinion that the case
of the applicant for promotion to Master Craftsman in the scale
of ps,425-640 should be considered as on 26,10,84 treating him as
a skilled fitter Gr~I till that date and if he. is founﬁ eliéible
to the post of Master Craftsman, he should be shown notionally

1 promoted t6 that post even though such a consideration is made
now w,e.f, 26,10.84 at a very late}kte,Thereafter he should be
deemed to have been promotgdmas Chargeman Gr-II from that date
and his pay fixed in the scale of £s.425-700 as indicated above

¢n the basis of his notional pay fixation as Master Craftsman,
7.

7. The applicant should have come up with the above request.
way back in middle of 1980, ' But he had approached this Tribunal
only on 24.4.97 requesting for Stépping ué of pay on par with -
his juniors, But the department had already rejected his case
for stepping up of pay on par with his juniors, But I ha&e,kib
held that he is eligible for fixation of pay in the scale of

{pay of Bs,425-700 as Chargeman Gr-I1I w,e.f, 26.10,84 if he is
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found suitable for promotion to the post of Master Craftsman

|from that date, Hence the applicant is entitled for arrears

of pay if any on that basis only w.e.f, 24,4,96 i.e, one year

prior to the filing of this OA .

8. In the resﬁlt the following éi:ectiOn is given - -

The case of the applicant for notional promotion to
the post of Master Craftsman in the scale of pay of Rs,425-640
w.e.f. 26.10.84 should be considered, If he is fourd fit for

promotion to the post of Master Craftsman then he should be

ideemed to have been promoted as Chargeman Gr-II in the scale

of pay of #.425-700 w,e.f. 26.10,84, His pay in the post of
Chargeman Gr-II in the scale of pay of Rs.425-700 should be
fixed on the basis of notional pay fixation in the post of
Master CraftSmaﬁ in the scale of pay of #5.425-640. The above
fixation of notional pay should be carrxied further, If on
that basis if the applicant is entitled for any arrears he
S et KAt pedarny B :
should be paid the arrears &;er{£\24.4.96 i.e, one year prior

to filing of this 0.A,

9, Time for compliance is 4 months from the date of receipt

of a copy of this order,

iu, 1Ne V.A, 15 Oruerea accoraingly, NO cCoOsts,

{ R.RANGARAJAN )
Member (Admn. )

T

Dated : 17th December, 1997

(Dictated in Open Court)
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GRY¥565/97
Copy tot= ' |

1% The Scientific Advisor to Raksha Mantri & Director General,
Defence Research & Bevalopment Drganisation, Ministry of
Defence, Sena Bmxvan. 'BBUing, New Dslhif

2% The Dirsctor, Befence Elactronics Reeearch Laborataory,
Chandrayangutta Hyderabady p

3% One copy te NrW SﬁLakshma Raddy, Advocat?, CAT 3y Hyd.
4% One copy to ﬁrﬂ NﬁB“DaVaraJ, SrﬁpGSC., CAT%, ‘Hyd's
54 One copy to DWRE(A)y CATS, HydH
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